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Bihay MLA
raiso such matters, you should consult the
rules. They are your own rules, framed
by the House it self. When the Speaker
does not allow, do not get up in spite of
that.

SHRI B. P. MAURYA (Hapur): It is
not an ordinary murder. Itisa political
murder, It should be given proper
importance.

SHRI INDRAJIT GUPTA (Alipore) :
You are perfectly right that this matter
comes within the purview of the State
Assembly, but when an elected legislator is
killed in broad daylight on the morrow of
the election, we felt that it was an extra-
ordinary matter and that the Minister must
acquaint himsell with the details of the
incident and let us have the facts.

MR. SPEAKER : Whatever be the
reasons, questions of law and order of the
State should be raised there. There is no
President’s rule there now.

SHRIS. M. BANERJEE : [ sezk your
guidance. Our request is that the Central
agency must investigate the matter, because
in our opinion it is a political murder.
We may be wrong. Shri Jyoti Basu was
hitby a bullet and there was a Central
{nvestigation.

SHRI INDRAJIT GUPTA : That also
happened in Patna. He was only wounded
this man has been killed.

SHRI S. M. BANERIJEE : The Home
Minister should make a statement.

MR. SPEAKER : l am not going to
ask the Home Minister to make a state-
ment here, If any information comes to
‘him from the State, he is at liberty to place
it before the House on his own. There is
10 question of may directing him to do so.
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I have every right to say something.

MR. SPEAKER : Everything that
hippens in your constituency does not
entitle you to raise it hare,
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MR. SPEAKER : Papers to be laid.

12.06 hrs.
PAPERS LAID ON THE TABLE

FiNAL ReporT or DIRECT TAXES
ENqUIRY CoMMITTEE

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): I
beg to lay on the Table:—

(1)' A copy of the Final Report of the
Direct Taxes Enquiry Committee.

(2) A statement explaining the reasons
for not laying the Hindi version of
the above Report simultaneously.

[Placed in Library, See No. LT 1456/72)
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